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OPEN COORT 

CENTRAL ADMINISTkATIVE TRIBUNAL 
ALLArlABAD BE.-JCH 

ALLAHABAD. 

Dated : This the 10th day of JANUARY 2005. 

Original Application no, 1653 of 2004. 

Hon'ble Mr. Justice s .R. Singh. Vice-~hairman 
Hon'ble Mr. s.c. Chaube, Administrative Member. 

Ekbal, s/o Aktar, 
R/o Gopalpur P.O. Basant Nagar . 

Chandauli. 

• •• Applicant 

By Aa.r : sri s.K. Dey & sri s.K. Mishra 

VERSUS 

1. Union of India through the Gener al Manager, 

E .c. Rly •• Ha~.iipur. Bihar. 

2. The Divisional Railway Manager, E.C. Railway , 

Mughalsarai (chandauli). 

• •• Respondents 

By AiN : sri K • .P. Singh 

0 RD E R 

By Justice s.R. Singh, VC. 

Heard sri s.K. Mishra learned counsel for tne 

applicant and sri K.P. Singh ) earned counsel for the 

respondents. 

2 • It appears that the applicant was removed from 

service vide order dated 15 . 09 .1 992 . Appeal preferred 

against the said order came to be rejected on 18.09.1995. 

By order dated 24.4.1999 , the General Manager directed 

reinstatement of the applicant wit h a ri~er that the 

period of absence from duty up to the date of joining 
v 

\<1i f 11 be treated as "dies-non and he will get continuity 

in service. 11 
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3. Ij appears that the applicant preferred a 

representation dated 13.8.1999 requesting the General 

Man~ger. E.C. Railway. Mughalsarai to treat the period 

of absence as period spent on duty. His wife also 

preferred a representation dated oa.oa.2003, which 

---· 

appears to have been forwarded vide letter dated 

19.03.2004 to the Divisional Railway Manager, E.C. Railway 

Mughalsar ai. since no decision was taken on his representation 

the applicant preferred OA no. 697 of 1994 which came 

to be disposed of ~indl ly vide order dated 23.07.2004 with 

direction to the Divisional Rail\'ray Manager to decide the 

representation by his wife and torwarded by letter dated 

19.03.2004 as expeditiously as possibly preferably within 

three months by a reasoned and speaking order. The Divisi01al 

Railway Manager. E .c. Railway. l"1ughalsarai has disposed of 

the repres entation preferred by the applicant as well as 

one preferred by his \oJife vide order dated 24 .08.2004, 

which is the subject matter of this OA. 

4. The Divisional Railway Manager, E.C. Railway, 

Mughalsarai vide its order dated 24.08.2004 has reiterated 

what was earlier held by the General Manager, E.c. Railway 

in his order dated 24.4.1999. The Divisional Railway .Manager 

infact could not sit in appeal over the decision taken _by the 

General I"1anaget- , E.c. Rly., vide order dated 24.4.1999. 

Since the earlier OA preferred by the applicant was disposed 

of with the direction to the Divisional Railway Manager, 

to decide the repre~entation forwarded ~~ vide letter 

""' "°' ~ dated 19. 3. 2004. No exception can be taken tz:t> L~ the impugned 

order dated 24.8.2004 passed by the Divisional Railway 

Manager, E.c. Rly •• Mughalsarai. It is now not open to the 

app1icant to say that his representation ought to have been 

decided by the General Manager, E.c. Railway. 

~ 
We do not 
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find any go od ground far interference. The OA is 

d ismis sed according ly. 

s. The re shall be no or der as t o costs. 

A~ .. 
Member A 

t) 

Vice-C~man 
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